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'1w THE CENTR.pij, ;.DIIINISTPaTIVE TRIBUNAL HYDERASAD BENCH AT HYDI 

O.A.NO. 	/2 - /93 

Between: 	
Date of Order: 6/7-93 

S 

Divisional I3iltay Ncnager, (DG) 
South cetitral Railway, Secunderabad; 

Perrnj nc'nt TJy  In...rctor (con) 
S.C.Rly, Lecunderabad. 

chieQ Signa. Inspector, 
Signal & Teleconinunication rEpartment, 
S.C.Rly, aecunderabad, 

Jpplicants. 

and 

 

Presiding Officer, Labour Court, 
Narayanaguda, A.P. Hyderabad. 

Respondents. 

Per the ApplicantsL Mr.NJ:.Devraj, SC for Rlys. 

For the Respondentst 

tRM1s 
THE HON' BUD ML. JUSTICE V.NEELAERI RAD VICE CHAIRMAN 

ANp 
THE HONT}3LE NIZ.P.T.TIRUVENGAni': ; PIENBEF:(MJMN) 

The Tribunal made the folldng Order:- 

Admit. The operation' of the order dated 11-3-42 

- in C.M.P.No. 	H /83 is suspended until further ordErs. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

I 	 .. 

TO 
The Divisional Railway Lianager (B.G) S,C.Rly, Secunderabad. 
The Permanent Way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, .C.Fay, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyc'erabad. 
One copy to I'ir.N.R.Devraj, SC for Rlys. CAT.Hyd. 

64 One copy to Mt. 
7. 	Cx e spare copy. 	 -. 
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IN THE CEI'ITRAL ;.D:'JNISTRATIVE TEtth 
HYDERABAD BENCH AT HYDERABAD 

THE HON' BLE MR.MJSTICE V.NEELJtDRI RAO 
VICE CHaIRMAN 

P1w 

THE HON'BLE M4.A.B.GORTY ; MEMBER(AD) 

4 
THE HON' BLE PELT .CHANDRASEKHJ.R REDLY 

MEMBER(J). 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated z '_1993 

0 RDER/JLLM&NP-r 

M . Ar 

ih— 

O.A.NO. 	/%7 99  

T.A.No. 

'—Thmitted and Interim directions 
issued 

AllaDwed 

Dispsed of with directions 

Di am ss e d 

DisrnMssed as withdrawn 

Dismised for default. 

RejeckecV Ordered 
No orr as t 
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